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IN THE NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

CA No.101/156/HDB/2017

U/s. 156, 157 and 158 R/w 159,
168 R/w 172, 173 and 174 of the
Companies Act, 2013

In the matter of:

ERTIFIED T0 BE TRUE COPY
M/s. Radiant Shoes Ltd. OF THE ORIGINAL
Board of Directors '
Represented by its Director
N. Swarupa Rani
Regd Office: H.No. 8-3-228/325,
Rahmathnagar Yousufguda,
Hyderabad-500045

...Applicant
Versus
The Registrar of Companies, Hyderabad.
ROC, For the State of TS/AP, 2" Floor,
Corporate Bhawan, GSI Post,
Tattiannaram Nagole, Bandlaguda
Hyderabad-500068.
...Respondent

Date of Order: 21.11.2017
CORAM:

Hon’ble Mr. Rajeswara Rao Vittanala, Member (Judicial)
Hon’ble Mr. Ravikumar Duraisamy, Member (Technical)

Parties/Counsels Present:

For the Petitioner : Smt. Swarupa Rani, PCS
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Per: Rajeswara Rao Vittanala, Member (Judicial)

ORDER

1. The Company Application bearing CA No.101/156/HDB/2017 is

filed by M/s. Radiant Shoes Limited against Registrar of

Companies, Hyderabad, U/s. 156,157 and 158 R/w 159, 168

R/w 172, 173 and 174 of the Companies Act, 2013, by inter-
alia seeking the following reliefs:

a. To direct ROC, Hyderabad to produce the copies to

DIR 3C along with attachments along with dairy to

show all the documents which are filed with them

relating to Radiant Shoes Limited since 2015 to till

date.

b. To direct ROC, Hyderabad to cancel the filing of DIR-

”‘emrab 3C and DIR-12 as those are filed by third parties. And
L Hydere

make them null and void. Restore the earlier status of
the signatories list in the MCA portal.

c. To direct ROC to furnish the details of DIR 11 filed
and/ or Annual Report filed after filing DIR 12 if any in
this regard.

2. Heard Mrs. N. Swarupa Rani, learned counsel for the
Applicant, the Company Application is listed for admission on
28.08.2017, 07.09.2017, 10.10.2017, 06.11.2017, 10.11.2017
and today. The learned counsel for the Applicant submitted
that the Application is not found to be in order, and there are
some inadvertent errors in pleadings and needs to be

corrected and instead of correcting several mistakes, she
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wants permission to withdraw the Application, with a liberty
to file afresh. Accordingly, the Applicant filed a Memo dated
13.11.2017 by seeking to withdraw the present Company
Application with liberty to file a fresh Company Application.

Hence, the Company Application No.10v1/156/DB/2017 is

_ isposed of as withdrawn with a liberty to the applicant to file

resh application duly complying the provisions of law.

Sa/l- Sal-

Ravikumar Duraisamy Rajeswara Rao Vittanala
Member (Technical) Member (Judicial)
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